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STATEMENT BY PRIME MINISTER
Re. His recent visit to Russia, USA, UN and UK
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MR. CHAIRMAN. In the Business Advisory Committee, we will
decide about the form of debate, whether it should be a Short Duration
Discussion or a Discussion on the Statement. It was decided yesterday in
the meeting. Now, we will continue with the Explosive Substances
(Amendment) Bill, 1999.

The Explosive Substances (Amendment) Bill, 1989 Contd.
SHRI BRAHMAKUMAR BHATT (Gujarat): Sir, in this Bill, provisions have
been made to make it deterrent and to enhance the punishments for various
offences, under different clauses. An effort has been made to make
deterrent provisions in the Bill in order to deal with those persons who are
in possession of explosives or those who are importing RDX and things like
that. There is no opposition to that. When provisions are made deterrent to
contain such activities, everybody would agree to it. But, Sir, | would bring
to the hon. Minister's notice some glaring examples of what happened in
Gujarat, Gujarat is a border State. Some time before, information was given
to the police in Kutch that a huge quantity of RDX and other things had
been brought to the Kutch. Sir, the BSF and other forces, numbering 1,200,
tried to findt out the material and the persons who had brought it. They were
in_search of the material. Sir, 1,200 police personnel surrounded the ares.
They said that the people who had brought these would be booked. They
traced the footprints of camels. The materlal was brought on camels.
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